
€>PEN COURI' _- 

CENTRAL AilJlINISTM.nvs lRIBUNAL 
ALLAHABAD B~~JHJ>B@,- 

Atlahabad, this the / b , day ef f'vlJ , 2002• 
QJORlM : HON. MRS. M.EEBA CHHIBBEB, J .~ 

. o. A. No. 454 · of 2002l!) 

:int. J\nupan .. Saxena, wife of Late Sri Kul.deep Prakash Saxena, 

residence of 1174, G. T .m Nagar, Kare.ii Scheme, 1AJ.lababad • 

• • • • • • · •• J:. .Applicant • 

Q>unsel for applicant : Sri s. VelJDa. 

Versus 

l. Lekha ~hikari ( Prashasaa), I<a.ryalaya Pradhan, Maha 

Lekhakar, U.P., dU.lababad. 

2. Principal ~eountant General (A..E), U,P., Allahabad. · 

J. Comptroller & .Audi tor General of India, 10, Bahadur Shab 

J a§ar Marg, New O..elhi. 

4. Union af India th.rough its Secreta.ry, Ministzy of Finance, 

New Del.hi,.,•• 

Counsel for respondents: 
•••• , Respondents. 

0 R-D .ER 

8\'. HOJ. -MRS. MF.ERA CHHIBBER1 J ..M.:. 

Ihe grievanee of the applicant in this case is that 

even though her husband has died on 13.3.1999 and she had 

given the applicatien immediately after her ccrnpassionate 

appointment en 18·;3 .199~ yet by order dated 17·.1.02, she 

bas been smply inf oimed that request for appoin1ment on 

canpassic.1m.ate ground has been rejected after due consideration~ 

The e.rder is attached with the O~~ The grievance of the 

applieant is that no reesens has been given as to why her 

representation bas been rejected though her financial p·csition 

is vex;y bad and she is suffering due to sudden less of her 

husband. The applicant has three uanarried daughte.rs·and no 

son to support be x; The applicant is hardly 46 years ef age: 

The applicant is well qualified lady having master degree in 

Arts and al so teaching eertifieate (LT). Therefore, it is 

not knaNn as to why the respondents have rejected the Cas~ 
' ~ 

Afterall cdents are· Und,r'the of the applicant. 



' 2 : 

obligation te pass a detailed and reasoned a.Ider to show that 

they have applied their mind to the circnmstances of the case 
and rej ectien in stereo type single line order is net susta:i,. 

nable. lberefare, in my considered opinion, this matter can 

be disposed of at admission stage itself by giving a direetion 

to the respondents to csonsider the application of the applicant 

. and pass a reas0ned and speaking order within a period of 

v~- ~klb)weeks f.l'Om the date of receipt of a eopy of this order 
with intimation to the applicant. The applicant is at liberty 

to challenge the sane in accordance with law in case she is 
still aggrieved. With the above direction, the case is 

disposed of. 
/ 

I 

.. 
' 

J.M. 

Asthana/ 

.. 


